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FOURTEENTH LEGISLATIVE ASSEMBLY
TENTH SESSION

THE BANGALORE WATER SUPPLY AND SEWERAGE (AMENDMENT)
BILL, 2016

(L.A. Bill No. 18 of 2016)

A Bill further to amend the Bangalore Water Supply and Sewerage
Act, 1964.

Whereas, it is expedient further to amend the Bangalore Water Supply
and Sewerage Act, 1964 (Karnataka Act 36 of 1964) for the purposes

hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-seventh

vear of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the

Bangalore Water Supply and Sewerage (Amendment) Act, 2016.
(2) It shall come into force at once.

2. Amendment of section 72-A.- In the Bangalore Water Supply and
Sewerage Act, 1964 (Karnataka Act 36 of 1964) in Section 72-A, for the
figures and words "2400 square feet" the figures and words "216 square
meters” and for the figures and words "1200 square feet" the figures and

words "108 square meters” shall be respectively, substituted.



STATEMENT OF OBJECTS AND REASONS

The proposed amendment is necessitated in view of the Karnataka
Housing Board and Bangalore Development Authority have been allotting
sites in terms of square meters measuring 216 square meters and 108
square meters in favour of their successful applicants which is marginally
less than 2400 square feet and 1200 square feet respectively. In this
background, it is considered necessary to amend section 72-A of the
Bangalore Water Supply and Sewerage Act, 1964 to make compulsory of
providing Rain Water Harvesting in sital area of not less than 216 square
meters and every owner who propose to construct a building on a sital area

of not less than 108 square meters.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.

K.J.GEORGE
Minister For Bangalore Development
and Town and Country Planning

S.Murthy
Secretary (1/C)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE BANGALORE WATER SUPPLY AND SEWERAGE
ACT, 1964 (KARNATAKA ACT 36 OF 1964)

XX XX XX

72A. Obligation to provide for rain water harvesting structure.-
Every owner or occupier of a building having sital area of not less than 2400
square feet or every owner who propose to construct a building on a sital
area of not less than 1200 square feet shall provide rain water harvesting
structure for storage for use or for ground water recharge within such date
as may be notified by the state government in such manner and subject to
such conditions as may be provided in the regulations and guidelines issued
by the board.

Explanation.- for the purpose of this section,-
(a) “rain water harvesting” means collection and storage of rain water from
roof top of a building or from a vacant land for use or for ground water

recharge; and

(b) “ground water recharge” means recharging of open well or the under
ground water as the case may be, by use of harvested rain water.

XX XX XX
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